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LSsurance ot this type had been given 
to IAdige'. Again, a similar assurance 
had also been given in respect ot an-
other vessel m.v. 'ISARCO' belonging 
to the same company, but in spite of 
this assurance the owners took 
ISARCO first to Karachi where India-
bound cargo amounting to 855 tOllS 
was olr-Ioaded by the Pakistani 
authorities. When the Indian Port & 
DOck Workers' Federation came to 
know of this disregard of the Govern-
ment of India's assurance in respect of 
the sister vessel 'ISARCO' belonging 
to the same campany, they stopped 
working the vessel 'Adige' and insist-
ed that the Pakitan-bound cargo on 
that ship should also be air-loaded be-
tore they could agree to discharge the 
balance of the India-bound cargo. 
They had already discimrged 417 tons 
of India-bound cargo and 29 tons of 
Pakistan-bound cargo between the 
17th and 21st October, 1965 when the 
Master of the vessel closed the lratch-
es and refused to permit the labour to 
discharge any more Pakistan-bound 
cargo. Thereupon, the Federation im_ 
posed a boycott on the vessel which 
continued till the 19th November, 
1965. In view of the prolonged deten-
tion of the vessel and the several rep-
resentations made by the Italian Em-
bassy, Gov<>rll'ment of India ftnally 
permitted the 'off-IIYading of the pro-
hibited items in the Pakistan-bound 
cargo, and thereupon the dock WOf-
kers lifted the boycott with elrect from 
5-30 P.M. on the 19th November, 1965 
Accordingly, ",bout 3,315 tons of 
Pakistan-bound cargo was off-loaded 
'and the ship saiJed .away from 
Bombay on the 30th November, 1965 
with a 'balance of 363 tons of Pakisban-
bound cargo still on board which did 
not come within the category of pro-
hibited items. 

(b) The exact wlue of the cargo is 
not known, but according to unofficial 
estimate', the value of the Pakistan-
bound cargo which has been Off-load-
ed should be over Rs. 1 crore. 
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Will the Minister of FOOd .... Avt-
culture be pleased to slate: 

(a) whether any Emergency Food 
Production Plan prepared by the Gov-
ernment of Madhya Pradesh has been 
received in his Ministry; 

(b) whether any suggestion In thla 
relrard haa also been received from 
the Members of Parliament from 
Madhya Pradesh suggestin« an ad hoc 
grant pending final scrutiny at the 
proposal; and 

(c) the action taken in regard to 
the State Governments' proposal and 
the suggestions made by the Mem-
berl of Parliament? 

The MlnI8ter of Food aDd AcrIcul-
ture (8hr! C. Subrama.nlam): (a) 
The Madhya Pradesh Government has 
recently sent up schemes relating to 
lift irrigation, minor irrigation and 
poultry development as a part of their 
Emergency Food Production Plan and 
which involve a demand for Central 
assistance of Rs. 209 lakhs. 

(b) A Committee of Members of 
Parliament from Madhya Pradesh 
have suggested and ad hoc grant of 
Rs. SO lakhs pending !tnal scrutiny of 
the proposals. 

(c) The propolals of the State Gov-
ernment relating to minor irrigation 
and lift irrigation have been examin-
ed in the Ministry, and are currently 
under examination ot the Ministry of 
Finance. The proposals relating to 
the poultry dI!'Velopment are IWI 
under examination. The lugge.tion 
of the M.Ps. for ad hoc grant ha ~ 
received only very recently and tbia 
Is also under examlnat1on. 




